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MINISTRY OF SURFACE TRANSPORT
(Roads Wing)

NOTIFICATION
New Delhi, the 4th January, 1999
G.S.R. 12(E).—In exercise of the powers conferred by clause (aa) of sub-section (2) of section 9 of the National
Highways Act, 1956 (48 of 1956), the Central Government hereby makes the following rules, namely :—

1. Short title and commencemnent.—(1) These rules may be called the National Highways (manner of depositing the
amount by the Ceéntral Government with the competent authority for acquisition of land) Rules, 1998.

@) They' shall come into force on the date of their publication in the Official Gazette.
2. The manner of depo's.ltmg money with the competent authority,—

49) Sub_;ect to.the provisions of the Act, the executing agency authorised by the Central Government in this behalf
shall deposit,—

(a) the amount detem'x'mﬁ under section 3G of the Act, and

(b) where the amoum dc:te.mlmed by the arbitrator under section 3G of the Act is in excess of the amount
determined by the competent authority, the excess amount together with interest, if any, awarded by the
arbitrator, within seven days of such determination or award by the competent authority or by the arbitrator,
as the case may be, with the competent authority through demand draft,

(2) The competent authority shall deposit the amount received under sub-rule (1) in a separate Public Deposit Ac-
count in the Public Account of India and the prov1s1ons of sub-sections (2) to (4) of section 3H of the Act shall apply to such
deposit,

Explanation—For the purpose of this rule,—
(a) “Act’ means the National Highways Act, 1956 (48 of 1956),

{b) the expression ‘executing agency’ shall have the same meaning as assigned to it under clanse (d) of rule 2 of
the National Highways Rules, 1957. '
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